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1 2 3
16 Odisha 1,911,286
17 Punjab 2,811,661
18 Rajasthan 8,249,830
19 Tamil Nadu 3,093,366
20 Uttar Pradesh — East 5,248,290
21 Uttar Pradesh — West 5,066,739
22 West Bengal 3,147.469
Torar 86831029

Adoption of international norms on radiation from

towers and handsets

2077. SHRI T.K. RANGARAJAN: Will the Minister of COMMUNICATTONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether any international norms have been adopted by DoT with regard

to radiation from cellphone towers and handset;
(b) if so, the details thereof; and
(c)y the measures taken to enforce these norms?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI MILIND DEORA): (a) and (b) Sir,
Government of India, in the year 2008, adopted the international radiation norms
prescribed by International Commission on Non lonizing Radiation Protection

(ICNIRP} in respect of mobile towers and mobile handsets.

Further, in respect of mobile towers, norms for exposure limit for the Radio
Frequency Field {Base Station Emissions) has been reduced to 1/10 of the limits
prescribed by [CNIRP with effect from 01.09.2012.

In respect of Mobile Handsets, the following directions have been issued by
Department of Telecommunications (DoT) with effect from 01.09.2012 regarding
Specific Absorption Rate (SAR) values:
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iy SAR level for mobile handsets is limited to 1.6 Watt/Kg, average over a

mass of 1 gram of human tissue.

(i)  All the new design of mobile handsets shall comply with the SAR value
of 1.6 Watl/Kg averaged over a mass of 1 gram tissue with effect from
Ist September, 2012. However, the mobile handsets with existing
designs, which are compliant with 2.0 Watt/Kg averaged over a mass of

10 gram tissue, may continue to co-exist upto 31st August, 2013.

(i) From lst September, 2013, only the mobile handsets with revised SAR
value of 1.6 Watt/Kg are permitted to be manufactured or imported in

India for domestic market.

With the above measures, India now has one of the most stringent EMF

exposure norms in the world.

(¢} Telecom Service Providers submit the compliance to the prescribed
radiation norms by way of submission of self-certificate to the respective Telecom
Enforcement, Resource and Monitoring (TERM) Cell of DoT. TERM Cells test upto
10% of Base Transmitting Station (BTS) sites randomly at its discretion.
Additionally, the BTS sites against which there are public complaints are also
tested by TERM Cell. For non-compliance of radiation norms, there is a provision
of levy of penalty of Rs. 5 lakh per BTS.

Strict monitoring and enforcement of revised radiation norms has been initiated
by DoT. In 102 cases, where the Base Station Emissions were found to be higher
than the prescribed norms, corrective actions have been taken immediately and

necessary show cause notices/demand notices have been issued.
Messages of false prize money/lottery on mobile phones

12078. SHRI RASHEED MASOOD: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has formulated any policy to check the increasing

number of fake messages of lottery, prize, etc. on mobile phones;
(by if so, the details thereof; and

(c) the number of cases detected till now?

FOriginal notice of the question was received in Hindi.



